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The Kerala Public Service Commission (Additional Functions as
respects certain Corporations and Companies) Amendment Bill, 2022 o"
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~ In the Kerala Public Service Commission (Additional Functions as respects
certain Corporations and Companies) Amendment Bill, 2022 published as Bill
No.131 of Fifteenth Kerala Legislative Assembly,-

(1) in the title, for “ THE KERALA PUBLIC SERVICE COMMISSION
(ADDITIONAL FUNCTIONS AS RESPECTS CERTAIN CORPORATIONS AND
COMPANIES) AMENDMENT BILL, 2022” read “ THE KERALA PUBLIC
SERVICE COMMISSION (ADDITIONAL FUNCTIONS AS RESPECTS
CERTAIN CORPORATIONS AND COMPANIES) SECOND AMENDMENT
BILL, 2022 ;

(2) in sub-clause (1) of clause 1, for * the Kerala Public Service Commission
(Additional Functions as respects certain Corporations and Companies) Amendment
Act, 2022” read “ the Kerala Public Service Commission (Additional Functions as
respects certain Corporations and Companies) Second Amendment Act, 2022” ;

(3) in the 5 paragraph of STATEMENT OF QBJECTS AND REASONS, for
“ the Kerala Public Service Commission (Additional Functions as respects certain
Corporations and Companies) Amendment Bill, 20227 read “ the Kerala Public
Service Commission (Additional Functions as respects certain Corporations and

Companies) Second Amendment Bili, 2022 .
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